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PART-L--Orders and notifications by the Government of Tnpmd,
the High Court, Government Treasury etc,

Government of Tripura
Public Works Department

Do FLS0014)-PWT/76 (Shadow) Dated, Agartala, the Ist January, 1980,
NOTIFICATION

WIHTREAS the draft of the Tripura Housing Board Rules, 1979 which
the State Government proposed 1o make in cxereise of the powers conferred
on it under sub-section (1) of section 45 of the Tripura Housing Board Act

179 (2 [ 1979, were published in the Tripura Gazetie, Extraordinary Tssue
dated the 26th October 1979 at pages 1 to 5§ by a Notification of the Govern-
ment of Tripura in the Public Works Department No. F, 50014-PWD(W) 176
(Shadow), dated Agartala, the 11th Oectober, 1979 inviting objections and
supgestiors  from all persons likely to he effected therehy within 10 days
from the day of publication of the aforesaid notification :

AND WHEREAS the said Gazette was made available to the public on
the 3rd November, 1979 ;

AN 'WHEREAS no objection or suggestion has been received from pub-
He on Ihe said draft within the date so specified :

Ny, therefore, in exercise of the powers conferred by sub-section (1) of
secfion 43 of the said Act, the State Government hereby makes the follow-
ing rales, namealy -

“healtitle and - 7. (1) These rules may be called the Tripura Housing
' IR Board Rules, 1979.

tradiat
{2) They shall come into force from the date of their
publicition in the Official Gazette,
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Definitions. 2. In these rules unless there is anything repugnant to the

subjecl or contexi—
(a} “Act” means the Tripura Hou‘smg Board Act, 1979 ;
(b) “Form” means a form appended to these ryules ;

(¢} ““Schedule” means a Schedule appended to {hese

rules &
(d) “section” means a section of the Act ;
{¢) Any other words and expressions used in these -'f
rales but not definied shatl have the same neaning
as assigned to them In the Act.
Renumeration. 3. (1} The Vice-Chairman of the Board shall be entitled
tTenorariug, tO—
leave clg. ol the ) ’ ‘
0 ST v, {a} Salary for month or honorarivm per month wiil be

prescribed by the Govt. time to time.

(b) a travelling allowance admissible to the Ist grade
officers of the State Govi.  The Vice-Chairman
shall be entitled to travel by the appropriate class
of accommodation in Railways and may travel by
air if he so desired.

{2) The vice-Chaitman shall be eptitled io leave on full
pay on the basis of one month per year of service.

{3 Notwithstanding anythmv contamed in these rules 2
where the Vice-Chairman receives an honorarium or
holds office inan honorar} capacity he shall receive
such of the follomng concessions as’' the State
Government may in each casc specify in this
Hehalf, namely—

(é) unfurnished residential accommedation with-
out pavment of any rent or where such resi-
dential accommodation is not made available,
a monthly allowance of such amount as - may : ~
be fixed by the State Govt. in consuliation

with Finance Department ; L

(b}l Use ol the Noard’s Motor car for official purposes '
“and such allowances {or the niaintenance and runn-
ing of the Motor Car as may be fixed by the State

Government, or in lien of such allowance, the

actual charges for the maintenance and rupning

thereof ;
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{¢) When on tour daily allowance as admissib!q to the
Ist grade officers of the Stite Government ;
(dy The Travelling allowance at the rate admissible to

Ist grade officer of the State Government Depart-
ment ;

(¢) Leave of absence may be allowed by the State
Government as censidered necessary.
But the State Government may relax the provision of
this clause in any particular case :
Provided thai while the Vice-Chairman is on leave, he
shall be entitled to such of the aforesaid concessions as the
State Government may in each case specify in this behalf.

4. Bubject fo the provisions of rule 6 a member of the
Board other than the Vice-Chairman and (he officer of the
Government appointed to he a member under section 3, shali
be entitled to an allowance of Rs. 50/~ for everyday of a
meeting ol the Board that he dttends. He shall also be
ontiled to travelling allowance as admissible 10 a Ist grade
officer of the State Government. A member of the Board
may, however, travel by railways in appropriate class as
applicable to a grade [ officer of the State Govt. or by air
witen the Chairman or the Vice- (,hauman feels that such
journcy by air is justified.

5. (]) The official membérs appointed by the State
Government to be a member of the Board under section 5
shall be entitled to draw such travelling allowances as may be
admissible to them in the rules governing them :

Provided that such official meraber shall not draw travelf-
ing allowances {rom the Board, if for the same journey he has

drawn travelling aliowances [from the State Govt. in another
capacity.

(2} The oflicer of the State Government so appoisied
as a member shall also be eligible 1o draw T A /DA jother

allowance only as per State Government Rules.

6. If a member of ihe State Legislature ig appointed ds a
member of tne Board, he shall not be entitled (o recejve any
remuneration other than travelling allowance daily allowan-
ces or such other allowances as are admissible 10 them under
relevent Rules for themy, for ths purpose of covering the
cxpenses mcurred on acsount of {he journey to attend the

mgeting of the Board or in pmf"onumcr pn} other functions as
such meimber.
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7. Subject to the provisions contained in section 16, con-
tractors shall be executed in such manner and in such forms
as are prescribed in this behalf for the Public Works Depart-

ment of the Stale Government.

Provided that the Board may, with the previous approval
of the Finance Depariment of the State Government make
suitable additions or alterrations to such manuer.

8. The Board’s power tosign contract may be delegated
to the Fousing Commissioner or Assistant Housing Commi-
ssioner under section. 1§ subject to the following limitations,
namely :—-

{ar in the casc of an Asssistant Housing Commissioner
upte Rs. 1.00 lakh.
(b) in the case of the Housing Comnussioner upto
Rs. 10.00 lakhs.
Provided that the Assistant Comimissioner is not
lower in rank than an officer of the power deligated to
cxercise such powers.

9. (1) The annual budget, or the supplimentary budget,
as the case may be, of the Board shall be prepared as
required under section 21 and 24 in accordance with form in
Sehedule (A), provided that an explanatory note for cach
scheine shall be submitted alengwith the budget.

(2y The State CGovernmeni with the congurrence of
the Finance Department shall appotrve the budget as sanc-—
tioned by the Board within 60 days of its submission with
or without modification. M such approval is not commu-
nicated to the Board within 00 days it shall be deemed that
{he budget submitted by the Board has been approved by
the Stale Crovernment.

10, The Housing Schieme for which provision is made in
the budget shall be published in the Tripura Gazelte within
one month from the date of its approval by the State
Government as rtequired under section 25 of the Act
in Form 1.

1L (1) Subject to any gencral or special order as my be
given by the State Government 1o the Board from time to
{ime, the accounts of the Board shall be maintained gener-
ally on commercial principles. The accounts telating to
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execution of works shall be maintained in the same manner
as are maintained in the Public Works Department of the
State Governtent,

(2y The annual statenjent of accounts to be submitied
to Government undey sectjon 38 shall be in forms set out in
Schedule *B',

wevial eport. 12. (1) The Board shall at the end of each year and with-
in four months of the date of closing of the year, submit
{o the State Government, an annual report containing its
activities during the year.

(2} The report shall be divided into two parts, namely :—

(a) Part-] which shall contain general information on
the activities of the Beard.
(b} Part-li which shall coniained appendices giving i
statistical informalign. . lr

Pyblication of 13. (1) On receipt from the State Govermwment of the
annual report Apnnual report submitted to it under rule 12 apd of the annual
statement of  stytement of accounts together with a copy of the audit
L report thereon submitted under section 38, the Board shail
publish it at its own cost in the Tripura Gagzette and shall X
cause sufficient number of copies thereof to be printed and i
placed on sale through the Printing & Staticnary Department. &

(2) Copies of both the annual r"eport and the audited ik
annual statement of accounts published under sub-rule-(1} ;'!I
shall be supplied, free of cost, to the State Government for
distribution to the members of the State Legislature and to P
all congerned Depariments of the State Government, S ijj

(3) The Accounts shall be audited internally by the . "i
P. W, D./Finance Department and external Audit will be
done by the Indian Audit & Accounis Department. '

. |
Suhmission of 4, (1) The Board shall submit to the State Government Il
rporls, statis- Half-yearly progress reporls and quarterly reports regarding i

fies & retures. stock accounis. - : .J

(2) The Board shall also submit to the Government the |
following reports, statements and minutes —

(i) balf-yearly reports of Housing Schemes as 'I

respects the perieds ¢nding on the 30th September ‘;

and 31si March of each year in form 2 ; Li
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(i) Statements regarding monthly recoveries of rent
from the tenauis of the Board in form 3 ;

(ili)y minutes of each meeting of the Board as soon as
they are confirmed by the Board.

Provided that copies of all statements involving

" financial aspects and statement of cutstanding

menthly Licence lTee will be furnished to the

Finance Depattmen! of the Stale Government.

£5. (1) The Board may appoint, with the previous approval
of the State Governmenl, the Commitlee or Committess
o advise in any malters relating to any of the Punetions of the
Board under the Act and in any matters that may be enirusted
to the Board by the State Governmsut under the provisions of
the Act,

(2) Evt‘rj such Comenittee shall meet at regular in‘erval
once a1t least in two months,

(3 Such Committes may Co-opl, new members but the
number of Co-epted members shall not exeeed 1/3 (une third)
of the oumbers of origlaal members. '

(4} The minutes of sach meeting of every such commi-
tiee shall be furnished to the State Gov(.  with remarks as (o
the action taken or proposed to be taken by the Board on the
Commiltes’s suggestions, if any,

(5) The travelling allowance and dearness allowance of

ine un-official member of the Sub-Committee shall be the same
as provided for in Rule—4 for aftending the meetings of the

Board.
oy Jine 16, (1} Subjeet to the provisions of section 26, the Board
nioney by may borrow mongy uplo the Lmit of Rs. I crore aia time on

Ui Pl sueh tevns and conditions as may bs approved by the Stats

CGovernment, with prior concurrence of the Finance Deparit-
ment. ‘ ‘

(2) While applying for sanction for borrowing money to
the Stale Government ihe Board shall furnish the follo-
wing particulars - '

(a) the amount proposed to be borrowsd ;
(b) purpose of loan ;
(c) se(:uritf! to be offered ;
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{d) amount already borrowed by the Board ;

(e} assets of the Board and the manner in which and
the assets out of which the proposed loan is to he
repaid ; and

(f) any other particulars  as may be requited by the
State Governnient.

(3) The money borrowed for a specifie purpose shall be
utilised [or that purpose and for no otber purpose.

(4y The Board may borrow by issue of debentures or by
crediting mortgage of itg assets or any specific part  thereto
provide that no asset or part thereof  transfesred  from the
Govt. will be mortaged without prior approval of the Govt.
in the Finance Department.

(5) The debentures may be issued for Rs. 100/~ or multi-

ple of Rs. 100/~ and shal] be redesned on such date and snch
manger as may he specified in the debentures. '

(6) No debenture shall be jssued except on an appliza-

tion made to the Board in a form to be specified by the Board

in this behalf.

(7) Save as otherwise provided iv these rules the Board
shall adopt, as far as circumstances may permit in all matters
relating to debentures, ths provision of the Indian Companies
Act, 1936.

_ (8) The money secured by debentures or mortgage shall
he repayable on such date and in such manuer as may be
specified in such debentures or mortgage.

(9} Interest on any debentires or mortgage shall be
paid at such rate as may be fixed by the Board,

(10} The Board shall maintain register of debentures .

and mortgages and include therein particulars of every deben-
fures issued and mortgage eredited.

11y The Board may, Fubject to the provisions of these
rules, and with the previous approval of the State Govt.
make arrangement with any Nationalised Bank or Gramin
Bank with respect to the issug of debentures, Payment of
interest and other matiers incidental thereto, management
and redention of debenfures ;
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Provided that when arrangement is made with the Siate
Bank of India the procedure prescribed in the (zovt. Credits
Marnwual shall apply.

17. The State Govt. shall, before making an order for super-
seding the Board, give reasonable opportunity to the Tripura
Housing Board to show cause why such ordet should not be
made.

18. (1) The State Government shall specify the order made
under sub-section {2) of section 35 for superseding the Board,
{he reasons for making it and the date from which the Board
shall be superseded,

{2y The order shall be served on the Chairman, Vice-
Chairman apd the Chief Tyecutive Officer.

{0. When the Board is superseded under sub-section (2) of
sectjon 55, the Chairman, the Vice-Chairman and all other
members of the Board shail, as from the dafes specified in the
order, vacate the office as such Chairman or Vice-Chairman of
members. '

20. At the time of reconstitution of the Board after its super-
session, the State Government may re-appoint any members
or members of the superseded Board to the re-constituted
Boaid,

9]. The assets and liabilities of the State Govt. shall be
transferred to the Board under section 31 subject to such
terms and conditions as may be decided by the State Govern-
ment in cach case and transfer shall take effect from such
date as may be notified in the Tripura Gazette,

8. K. Ray
Secretary, PWD,
Tripura, Agartala.
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